
CENTRAL ADMINISTRATIVE ThIBUAL ' 	aaannflr -floa,onn 
NGALORE BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Bangalore-560 038. 

Dated:-. 2 1 APR 

APPL]1ATIcN NUMBER: 	15'1;_L4.___  

APPLJ3ANTs: 	 EsPa'1DENTS: 	ro4v 4 S 

To. 
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( 
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1 - 	c •L.. 	r. &at:: 

Subject:— Forwarding f copies of the Orders Passed by the 
Central adminit:ative Tribunal,Bangalore. 

Please find enclosed herewith a copy of the ORDER! 
STAY ORDER/INTERIM ORDER/, passed by this Tribunal in the above 
mentioned application(s) on  

L) 	 - 	-''--- 
Ic-_ 

- DERJTY REGISR/R 
1 	TI fl) TC T A.1RRAWI4P c 



- 	 CENTR1L AiMfl'ISTRATIVE TRIBUNAL, 
BA'iGALORE BENCh, 

ORIGINAL APPLICATION NO. 257/  1994 

TUSDAY, THE 12Th.DA OF APRIL, 1994 

ShriV. Rarnakrishnan 

Shri A.N. Vujjanaradhy 

Shri'Y.C. ayaveerappa 
Aged 39 years, .• 
S./o Shri Chandrasekarappa 
suguha Niiaya, Abbiqere, 
Jalahalli, 

Member (A) 

Member (J) 

Bangalore - 560 013. 	 ... Applicant 

( 'B Advocate Dr. M.S. Icaoaraja )• 

Vs. 

1, The Director, 
Al]. India Radio, 
?angalore - 560 001. 

The Director General, 
All India Ra3io, 
Akashvani Ehavan, 
Parliament Street, 
New Delhi, 

Unii of India. 
represented by 
Secretary to Government, 
Ministry of Information & 
Broadcasting, Govt. of India, 
New Delhi, 

( By Advocate Shri C. Shanthappa, 
Standing Counsel for Central Govt.) 

Res?ondent S 

ORDER .• 	 H 

Shri V. Ramakrishnan, Member (A) 

We have heard Dr. M.S. Nagaraia for the applicant 

and Shri G. Shanthappa for the departnent. Dr. Nageraj a 

H • 	 makes various submissions as to the leoal entit].errent of 
I

(17 the applicant to cont1ne to get personal pay of . 25/-

\in the re-elôye post. He also emphatically states 

( 	H 
) 	• H 

H 

. . .. 2/-. 



-2- 

that- the orders of the departrrrt dated Jul. 13, 1993 

as at Annexure A-3 and th order dated 4.1.94 as at 

Annexure A-4 were passed unilaterally by the department 

taking away the vested right which had accrued to the 

applicant iriterms of the earlier order dated 15th 

December 1992 as at Annexure A-2. Dr. Nagaraja submits 

that as per principles of natural justice, the ao'olicant 

should have been given an opportunity to state his case 

before taking steps to recover any arrear from his oay. 

Shri Shanthappa concedes that no such ooportunit was 

given to the applicant before seeking to recover the 

al3eged excess payment from his pay. He draws our atten-

tion to the representation dated 41.94 as at Annexure 

-10 which was forwarded by the local office to the 

Director General of All India Radio on 28.1.94 as at. 

Annexure R-12, 

2. 	As the applicant was not given any opportunity 

before issuing order as at Annexure A-3 and A-4, we . 

quash the orders as at Annexure A-3 and A-4 making it 

clear that the departirent is at liberty to proceed to 

take appropriate action as per law. 

Io cOStS. 

- 	•. u. 	. .il k 

A.N. Vujjanaradbya TRUE CO ' 	Member (J) 

A TE  
ECI1 

V. flamakrishnan 
Member (A) 


